- Thereafter he was not reengaged.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

" AT HYDERABAD

C.A.No.4G3/96 Late of Order

r 22.4,96

BETWEEN:
G.Venkata Ramana .. Applicant.
AND

1, The Sub Divisicnal Officer,
Fhones, Anantapur.

2, The Telecom District Manager,
Anantapur.

3. The Chief CGeneral Manager, |
Telecommunications, Doorsanchar
Bhavan, Hyderabad.

4, The Syub Divisional Officer,

Telecomrunication, Tadpatri. .+ Respondents

Counsel for the Applicant Ce. Mr.,K.,Venkat

Counsel for the Respondents .. Mr.K.Bhaska

CCRAM

HON'BLE SHRI R.RANGARAJAN : MEMBER (ADNMN.)
JUDGEMENT

X As per Hon'ble Shri R.Rangérajan,Member(Admn

The applicant in this 0A was appointed a

mazdoor under R1 w,e.f, 31.1.83. He worked in th

capacity upto 6.12.84 with artificial breaks., Du

period he had completed about 250 days of casual

2. This 0A& is filed‘praying for & declarati
the applicant is entitled for reengagement as cas
under the control of the Telecom Listrict Manager
in terms of the various instructions issued by th

General, Telecommunication and also &s per the Lr

-

eswara Rao

ra Rao

s casual
3 1
ring that

service.

on that

bal mazdoor
, Anantaﬁur
» Director

NO.




TA/LC/1-2/111, dated 21.10.91 and Lr.No.TA/RE/20~]
Corr. dated 22.2.93 issued by the Chiéf General M4
Telecommunications, Hyderabad by holéing the actigq
respoqdents in not reengaging him a=z illegal, arbi
discriminatory snd violative of Articles 14 and 14

Constitution.

3.£; The appiicant had gained some knowledge
oprrevious working in the department. Hence he
better substitute for reengagement if there is wou
preference to freshers from the open mafket. ‘Sinc
applicant has been disengsged wayback on 6.12.84 ¢

long absence from that date till today cannot be ¢

In the result the following direction is given:-

4, The applicant should be reengaged 1if the
work in future in preference to freshers ‘frém the

in the same seniority unit from where he was last

If the applicant is going to be reengaged in pursu
the abbve direction none of the casual labourers w
already in casual service shemdd. be disengaged.
5. The 0A is ordered accordingly at the admi
stage itself. No costs,.
( R.RANGAR
Vembe r (A
Dated: 22 hd April, 1%96
{ Dictated in COpen Court )
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The Sub Divisienal Officer,
Phenes, B
Ananthapur.

The Telscem District Mameger,
Ananthapur.

The Chief General Manager, .
Telecemmunicatisns,
BDoersanchar Bhavan,
Hyderabads

# The Sub Divisionmal Ofticer,

Telecemmunications,
Tadipatris

¢ One cepy te MriK.lenkatesuar Rase, Advecate,

CAT,Hydarabad,

One cepy %e Mr.K.Bhaskara Ras, Addl.CGSC,

CAT,Hyderabad,

bne copy to lLih:ary,CAT.Hydarabadé

One duplicate cepy.
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